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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

B.A. 34/94, Dt. of Decision : 26.12.94,

Penmstcha Venkata Krishnam Rajh
Vs

1. The Union of India
Rep. by its Secretary,
Ministry of Defence,
New Delhi, DHQ (Past),

2. The Enginssr in Lhief,
Army Headquarters,
Kashmir Houss,

New Delhi-110 011.

3. CRO (officers),
Gh.CE, Delhi Zone,
Delhi Contt. - 110 010.

4, Chief Engineer (Navy), vso,
Station Roeaed,
Visakhapatnam-530 004, A.P,

5. Commander Works Engineers,
Station Road, Visakhapatnam-530 004.

6. JCDA(Funds),Meerut Contt.,
Maerut, u.P.

7. AAO, CDA, Secuncderabad,
Secunderabad-~500 0O03.

e

Counsel for the Applicant

L 1]

Counsel for the Respondents

CORAM:

.+ Applicant.

.o Reépundents.

Mr. K.K.Ghakravarth
VRN Y
Mr. N.R.Devaraj, Sr.CGSC.

,THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN,)

=
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0.A. 34/94. [
ORDER |

! As per Hon'ble Shri A.B. Gorthi, Member (Admn.) §|
|
The applicant who retired from the office o#
ths Commander Works Enginesr, Visakhapatnam (Responde%t
No.5) on 29,02.1992 claims by means of this DA intereJt
on the delayed payments dus to him on account of the L

|

Balance of Gratuity and the GPF. He also claims that
da i &
hi8 entitled to encashment of 240 days leave and not

4
. i
208 days af leave as cdlculated by the respondents. 1
2. Heard lsarned counsel for both the parties, l

3. At the very out set,lsarned counsel Por the
applicant has submitted that the amount of Rs. 1,000/~

P

\
i
due on agcount of the balance of gratuity bhas since bee?' -
received by the applicant and that he has no further i

]

|

cleim in this regard. As rsgards the. balance of GPF

Oam tvmnnk ‘D-f_ “ :

eecBuat—to Rs. 2,175/- the same was also received by l
the applicant but tha contention of the applicant's \

counsel is that there yas inordinate delay in the paymen%

of the same and hence the applicant is sntitled to receiya

. |
interest on the said amount. In this regard learnsd

standing counsel for the respondents stated that there

o W o « .
was an gecounting discrepancy with—the—gue of Rs.2,175/ \

in the GPF account of the applicant and that it was detechd.
not by ths applicant, but by ths administpration itself. L
They hauingrdiSCOVBrsd the discrapancy asked the applicanF
some time in July 1993 to submit a contingent bill so that
the balance amgunt couldaﬁEﬁpaid to him. The applicant, L

|
for reasons best knoun to him took his own time to submit |

the contingsnt bill and hence the delay of payment of thet

. |
amount. In view of the Pact that the amount of Rs. 2,175/
i

b~ bod |
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tc be paid to the applicant was lyiﬁg as a part of

the GPF gith the resﬁnndents for the perisd from
01.03.1992 ¢to 31.07.1593, I am of the considered

viey that interest thereon at the prevalent rate

should be paid to the applicant. Agcordingly the
respondents ars directed to pay the applicant interest
at the rate of 12% per annum on ths amount of Rs.2,175/=-
for the period from 01,03,1992 to 31.07.1993. This
shall be done within a psriod of 3 ﬁanths Prom the

date of communication of this order.

4. As regards ths encashmant'of lsave dus to the
applicant the respondents cléri?iad.in sufficisnt detail

as to how the applicant had only ZDS days as balance af
leave and not 240 days as was erronaously stated by the
administration at the time of retirement of the applicant.
From the clarification given by the respondents it is ssgen
that the applicant had availed 44 days commuted leave from
03.09,1991 to 16.10.?991 on medical certificate debitable to
88 days HPL. This fact is supported by PTO Sl.No. 43

dated 28.10.1991. Accordingly 134 gays of HPL had to be

debited. In the result therse was an excess debit of 67 days

~in the HPL account of the applicant and consequently the

balance of Earnmed Leave yas reduced prom 240 days to 20B days.
Prima-facie the explanation offered by the respondents seens
reasonabla. Hfueuer, if the applicant wishes to satisfy
himself persoéag}on.this accﬁuntjﬁi;";enmitted to examins
tﬁa 1l eave account by procaeqin%;to the office of tha 5th
respondent at any tims t;&i.thé next two months i.e.,

P < sy IR TV n SR ~ N 3
January and February 1995, The raspondent No.S is hersby
directed to obtain the service boak(in III part@ together
%///'
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with the leave account of the applicant prom the record

office and keep the same with him till the end of February
- -

s

1995’ Ao that the applicant, in Caseﬁﬁ?ﬁinﬂﬂlmgaﬁ_“_ﬂgf

come to the office of the Sth respondent and inspsct the

same.
%5 DA is ordered accordingly. ;ﬁgyh?der as to
casts,
G
‘—}—\’ﬂ%ﬁ
(A.8. GORGHI) r
MEM3ER(ADMN, ) B
%%dﬂnd b
‘ i 215"
Dated : The p6th Oscember 1994. Dy. Registrar{Judl.)
{Dictated in Open Court) ‘
Copy to:=- .

1. Secretery, Ministry of Defence, Union of India, New Dslhi.

2. The Enginsar in Chiwf, Army Hsadquarters, KaBhmir Houss,
vew Oelhi,

3. CRO(Officers), CE, Delhi Zone, Delhi Cantt-01G.

4. Chisf Enginsar{Mavy), SP, Station roed, visskhapatnam-gQ04.

5. Commandar Works £nginsers, Station road, Visakhapatnam-004.

6. JCDA(Funds), Mserut Contt., fleerut, U.F.

7. AAU, CDA, Sscunderabad-003.

8. Un® copy to Sri. K,K,Chakre srthy, adyocate, CAT, Hyd.

9. Une copy to Sri. N.R.O3eVaraj, Sr. CGSC, CAT, Hyd.

1®prlne copy to Library, CAT, Hyd.

1. Cne spare copy.
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